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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL,

NEW DELHI
ORIGINAT APP!ICATION NO.249/2023
WITH
ORIGINAL APPLICATION N(O.795/2023

[tem utled “Third ot India’s coastline vulnerable to crosion here are the

worst hit States “Appeariig in Indian Express dt. 06.12.23"

AFFIDAVIT ON BEHALF OF CHIEF SECRETARY, A& N ISLANDS

I Keshav Chandra aged about 53 Years S/o. Shri Bindeshwari Roy at
present working as Chiet Secretary, A & N Administration do hercby

solemnly affirm and declare as under:

Fhat 1 am working as Chic! Sceretary, A & N Administration and |
nave gonce through the orizinal application. orders passed by S
i {fon ble Tribunal in the present matter, relevant records and understood

the contents thercof. | am well acquainted with the facts of the case and

competent to swear this atfidivitin my official capacity.,

Fhe Hon ble Tribunal i Oroimal Application No.2492023 News o
on India’s Sinking Islands appeared in the Hindu 19030073 with
Original Application No. 795 2023 News Ttem titled “Third of India s

coastline vulnerable to crosion here are the worst-hit states” appealing

i Indian Express dated 06.12.2023 had in its Order dated 13 03 2004

—
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has directed that “the Chief Secretaries/LGs of Coastal States Union
Territories under consideration 10 file the affidavit before the Tribunal
within six weeks by e-mail at judicial-ngt agov.in preferably in the form
of searchable PDF' OCR Support PDF and not in the form of Image
PDF dl'.\‘c'/nsin‘sz the owter time limit within which the CZMP-ICRZP as

per the 2019 Notification will be finally  formulated revised and

submitted to the Mok F & failing which the concerned € hief
Secretary will appear virtually on the next date of hearing and explain
the reason for non-submission ¢ such an affidavit”.

I'hat the Andaman & Nicobar Coastal Zone Management Authonity
(A&NCZMA) in O.A 795 of 2023 had filed a detailed report on the
status of finalization of ICR/ [IM Plans which are at various stages of
preparation/implementation It i+ also submitted that the A & N Island
Administration and A & N\ Coastal Zone Management Authority is
conscious of the ecological sensitivity of Andaman & Nicobar Islands
and taking every steps 10 mamntain the ecological and environmental

balance with a holistic approach 1o the development.

That in the year 2019 the MoEF&CC in supersession of Island

[

Protection Zone Notification 2011 issued Island Coastal Regulation
Zone Notification vide Notification No. S.0. 1242 (E) dated 8” March.
2019 declared the coastal stretches of the eight bigger oceanic islands of
A&N Islands namely  Sowth Andaman. Middle Andaman. North
Andaman. Baratang. Little Andaman. Great Nicobar. Swaraj Dweep
{erstwhile Haveloch) and «ar Nicobar and the water ares up to
territorial water limits of the country. as the Island Coastal Regulation
Zone. Apart from the above mentioned eight islands. other 06 islands

nzmely Rutland, Kamona. Katchal. Little Nicobar. Inter iov ang

{
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[eressa Island having area of more than 100 sq km falls under Group-11
<hall also be managed through [CRZ plans.

That as per Para 5 of the ICRZ Notification 2019 the Andaman and
Nicobar administration shall revise or update their respective Island
Coastal Regulation Zone Plan (ICRZP) framed under 1PZ Notification.
2011, as per provisions of this Notification and submit to the Ministry
of Environment, Forest and Climate Change for approval at the earliest
whereas as per Para 6 of the notification. other small islands shall be
managed through the respective Integrated Island Management Plan
(IIMP). For all such small islands. the Union Territory administration
has to formulate TIMP as per guidelines contained in Annexure-1V and
submit to the MoEF&CC for approval at the earliest. Until and unless
the [IMP are framed. provisions of 2019 notification shall not come into
force and the TIMPs as per the provisions of IPZ notification 2011 shall

continued to be followed

Accordingly. A&N Administration had started

revision/updation/preparation of ICZMPs (ICRZ& 1IM Plan) of 30

Islands of Andaman and Nicobar by executing contract agreement with

National Centre for Sustainable Coastal Management (NCSCM).

(hennai. details as under

i Agreement dated 22.05.2020 executed for revision/updation of
ICZMPs for fourtcen islands namely Great Nicobar, Little
Andaman. South Andaman, Shaheed Dweep, Smith Island, Fla:
Bay, Middle Andaman. Baratang, Long Island. Swara; Dweep.

Rutland, Car Nicobar, Kamorta, Aves Island.

i, Agreement dated 24.09 2021 executed for preparation of 1CZMPpPs

for 10 islands namely N aman  Terac
N6 v North Andaman, Teressa, North Passage

o o P
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Stewart, East Island. Strait Island. Nancowrie, Narcondum.

Pilowmillow. Curlew Island

Agreement dated 01 122022 executed for preparation of 1C/MPs
for 5 islands namelv Chowra, Katchal, Little Nicobar. Interview

and Tilong Chong.

iv. Agreement dated 09 052023 executed for preparation of [IMP for

Netaji Subash Chandra Bose Dweep.

I'hat out of the 30 IC/ZMPs 1o be prepared. the ICRZ Plans are for 14
islands and 1IMPs for 16 sslands for which contract agreements has

been executed with NCSOM

That the ICRZ Plans 2 Islands namely Great Nicobar & Little
Andaman has been approved by MoEF&CC vide F.No.12-32021-
IAIT dated 01.06.2021& vide F No.12-3/2021-1A.1I1 (E-153007) dated

12.09.2022.

T'hat the draft ICZMPs of 10 Islands which includes ICRZ Plans of 07
Nos. of islands namely Swaraj Dweep. Baratang. Middle Andaman.
North Andaman. Car Nicobur. Rutland & Kamorta 1slands and draf
[IMP of 03 Nos. of islands namely Flat Bay., Smith. [ ong Island have
been placed betore the [ochnical Scrutiny Committee ( [SC) tor
examination on 01.03.2024  [lic final drafts are awaited from NCSCM
for placing the same betore Andaman Nicobar Coastwl  Zone
Management  Authorniny (A NCZMAY  for recommendation and

submission to MobF& O

[he draft ICZMPs of 02 islands which includes ICRZ Plan of 01 15lund

ol I

namely South Andaman and 1M Plan of 01 1sland namely Shaheed

—

-
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Dweep has been sent 10 NCSCM  for placing before the Technical

Scrutiny Committee (TSC),

The draft ICZMPs of 15 Islands which includes ICRZ Plans of 04
islands namely Katchal. Little Nicobar. Interview Island, Teressa Island
and 1IM Plans for 11 islands namely Netaji Subash Chandra Bose
Dweep. North Passage. Stewart Island. East Island, Narcondum [sland .
Curlew Island. Tillong Chong Island, Strait Island, Nancowric Island.
Pillomillow Island and Chowra Island is awaited from NCSCM.
Chennai.

he draft ICZMPs of one island i.e. the IIMP of Aves Island is vet to be
tinalized due to order of status quo by Hon’ble Supreme Court of India
in SLP No 25446 of 2019 (Andaman and Nicobar Administration &
Ors-vs- Aves Island Coconut Plantation Co. Society Ltd & Anr). The
Andaman & Nicobar has filed an additional affidavit before the Hon ble
Supreme Court on 14.0:.2024 1o seek leave from the Hon'ble Apex
Court with respect to preparation of [IMP of Aves Island.

:. The status of preparation ot [C /MP ( ICRZ and 1IMP) are summed up

as follows:
ICRZ- 14 Islands

S No | Status No of Name of the islands

| Islands

I ! [CRZ plan approy ed 02 Great Nicobar and [ iule
‘ Andaman

> ICRZ plan 07 Swéu'uj' A Dweep.  Baratang.
% reviewed/examined by 'Middle  Andaman.  North
?the Technical Scrutiny - Andaman, Car Nicobar
CCommittee (TCS) | fRutland and Kamorta slands

5 JICRZ plan seat 1o 01 South Andaman
| |
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'NCSCM  for placing |

before l'echnicai
Scrutiny  Committee
(TCS)

4. Draft of ICR/ plun

awaited tfrom NCSCM

IIMPs- 16 Islands

1 1IMP reviewed
/examined by the
' Technical Scrutiny

Committee (1CS)

()

for placing  hefore

Technical Scrutiny
' Committee (TCS
| Draft of [IMP awaited

from NCSCM

PS]

4 ! Draft IMP  received

Cbut yet to be tinalized
'due to SLP No 25446
Lof 2019

+ R |-
'TIMP sent to NCSCM

04

01

01

‘Katchal, Little  Nicobar,
Interview Island, and Teressa

[sland

Flat Bay, Smith and Long

Island

Shaheed D\vée; -

~ Netaji Subash Chandra Bose

North

‘Stewart Island, FEast Island.

Dweep,

Passage, -
Narcondum Island . Curlew
Island, Tillong Chong Island.
Strait Island,  Nancowrie
Island, Pillomillow Island and
Chowra Island

Aves Island



[he time taken for finalization of the ICRZ plans from signing of the
contract agreement to obtaining the approval of the Ministry was 27
months for Little Andaman. In case of islands such as South Andaman.
Shaheed Dweep. Smith Island. Flat Bay, Middle Andaman, Baratang.
tong Island. Swaraj Dweep. Rutland. Car Nicobar, Kamorta, Aves
island for which agreement was executed on 22.05.2020 (alongwith
Great Nicobar and Little Andaman), even after nearly completion of 04
vears sull the final draft [CRZ/JAIMP plans duly reviewed by the
I'echnical Scrutiny Commitice (I'SC) is awaited. On receipt of the draf
plan, the same nceds to be notified with the approval of NCZMA which

might take considerable tme (sav 3 to 6 months).

I'hat considering the time taken by NCSCM for finalization of the
above said ICRZ plans of Great Nicobar and Little Andaman [slands
and the status of preparation of other plans, the Andaman & Nicobur
Administration would require turther 36 months as the outer tme limit

for formulating the IC/MPs of remaining 12 Islands and 1IMPs ot

remaining 16 Islands as per the 2019 Notification.

Ihat as the Andaman & Nicobar Administration has entered into 4
contract agreement with third party/Institute, 1.e. National Centre for
Sustainable Coastal Management (NCSCM), Chennai for preparation of
ICZMPs of 30 islands. the outer limit submitted in the preceding paras
would be possible subject 1o the tmely action of NCSCM. Chennag on
1C/MPs at various stages as well as provision of reliet sought tor Aves
Island from the Apex Court Fhat the deponent prays o this fon hic
I ribunal to take the same mto consideration while deciding the issue as

tar as A&N Islands are concermed.

3
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* That the Andaman & Nicobar Administration is constantly pursuing

with NCSCM for expediting the finalization of ICRZ/IIMP plans which
are at various stages and upon receipt of final IIMP/ICRZ Plans from
NCSCM the Administraton shall process it expeditiously to obtain the
approval of the NC/ZMA

Ihat considering the ecological sensitivity of Islands the deponent is
taking every steps to finalise the ICRZ Plan for all the Islands at the

carhiest 1.e. before the outer time limit of 36 months.

L

DEPONENT
e O ¢ Secretary
3 ﬂu;f' ninistration

9

. T
wt Pl iadd

VERIFICATION

’ « pw X o0 { \
Verified at PO_KI Bla < {e¥ | 2024 that the contents of the
above affidavit are true and correct to the best of my knowledee and
derived from official records and nothing material has been concealed

therefrom.

DEPONENT

I T i Admmmisration

vy
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